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Hon'ble Shri S.K. Naik, Member(A)
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Applicant had earlier filed CA 3268/2002 seeking
direction from the I'ribunal to promote him to the post
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ate the DPC met fo

w

unal had then directed

kKnowledge, the ecord of the applicant would meet the
benchmark prescribed namely ‘very good’. No notice had

nt had
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duced on 30.1.2003. On p
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meet the benchmark requirement of at least ‘very good

ccordingly been
usal of the same for the

years it was found that the applicant did not

for ~ promotion to the post of Joint Secretary. The OCA
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accorain

1y was dismissed. Applicant thereafter filed CwW

2107/2003 in the High Court of Delhi which was withdrawn

by him to approach this Tribunal once again with an

appropriate application and with liberty.
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had concealed the fact of the CRs being written by the
Consul General of the Ministry of External Affairs, under
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whom he was working directly on ueputut.Lu 1 abroad anda

ith whom he was in constant interaction at regular

1. Respondents in their reply have contested the RA.
They have stated that the applicant was not on deputation
with the MEA. According to them he was sent abroad
against RAW’s own sanctioned post and therefore the
instructions on writing of the CRe applicable to

deputationists do not apply to him. On the role of MEA

5. ‘e have heard the learned counsel for the parties.

the Tribunal on 30.1.2003 without issue of any notice to
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-espondents on a perusal of the CR records produced

Lo

by Respondent No.l. It was neither pointed out by the
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W posted on special assignments for the
etermining the suitability of the officer for

the larger interest o

(V.S.Aggarwal)
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